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open Court • 

CENTRAL ADMINIS'£RATIVE TRIBUNAL. ALLAHABAD BEl'£H• 

ALLAHABAD. 
• • • 

original Applica tion No. 678 of 2004 . 

t t'l.is the 16th day of JUly• 2004 . 

J-lON' BL E 1'1.R . J UST I.CE S . h. . SI OOH , V .c . 
H01'1' BLE MR. D . R . TI~'ARI, ME11Bl~H(A ) 

Chhavi Oltt Sharma , S/o l ate Ka.n D..Ltt S1arma , R/o lIOuse 

NO. 823/A Railway Colony, Jhansi. Central Area . 

Applic ant. 

By Advocate : Sri B. N. Singh 

Versus . 

1 . Union of India t hrough Chairman Rail\rlaY Board, 
• 

Rail Bhawan, New Delhi. 

2. The General Manager , NOrth Central Railway, 

Ifeadquarte r • Allahabade 

Respondentso 

By Advocate : Sri 1·1. K . Sharma for sri A.K. Gaur • 

0 RD ER 

BY JU~TICE S . R . SIN:;H , V:•.£.!.r. 

Heard tbe l ear ned counse l for the parties and 

perused the o . Ao 

2. 'Ihe instant o . A. seeks issua nce of a di rection to 

t he respondents to f inalize tl1e e nquiry proceedings ,.,ithin 

a r easonabl e t i me and exonerate t he applicant keeping in 

view the enqu£ry report dated 24 . 2 . 2003 . FUrther relief 

clai med is that the r espondents be directed to restore 

f i nancial power. payment of wi t hhe l d salary and g r ant hi m 

promotion on t ho post of JUnior Ad1ninistrativ e Grade 
OV\._..... 

(in short J . A. G.) ~en the date \·1hen his juniors were 

promot ed with a~nsequential benefits . 
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3. Having regard to the facts dnd circumstances of ~~e 

case, we are of the view that this O.A. can be disposed of 

at ad:nission stage itsel f without inviting counter affidavit. 

It a1)pears that the enquiry r eport was submitted t•ray back 

on 24 . 2 . 2003 . '!hough the applicant '11as exonerated by the 

Enquiry Officer, he submitted his reply on s.1.2001 to 

the l etter dated 1 6.1 2 . 2003 . Sufficiently long time has 

elapsed and the disci plinary a u thority may, therefore, be 

call ed-upon to take appropriate decision in t t1e matter 

in accordance with l aw within a period of two months from 

the date of r ecei pt of copy of this order. we may observe 

~ ~ that though the applicant has prayed for exoneration, 

we are of t he vie\11 that i t t1oul d not be apt and proper to 
J.:- wu.- <£JC.~'-- 'r.-- e>~,,~ ....:.; {;- 4 L 't.-

give a dire ction.£.. at t his s t ag e as t he L~ h'-0-9 crl:.z:.eady b&ofl-

taken by the disciplina ry au thori ty. 

4 . Accordingly, t he o. A. sta nds dispose d of \vi th a 

direction to the d i sci p l inary a uthori t y to t a ke a f i nal 

dec ision i n t l'1e matter of tr1e applica nt wi thin a period 

of t ·wo inonths from t he date of r ece.ipt of copy of this 

order . Parti e s ure directe d to be- ar their own c osts. 

~ 
VICE CHAIRi·1AN 

CIXISH/-
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